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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH t ALLAIABAD
COURT No. |

CYCROBG/SNTAA/01S
APPEAL NoL/58763/2014-CU DB

(Arising out of OrdernsAppeal No. ROFERCURGHAPPL A0 dared
290473014 prssed by Comutisstoner of Cusloms, Centedl bseise & Service
s (Appenis) Mishla)

Commissioner of Tnglome, O8, & ST, Nold Anppetiant
Y,
M5 Quehain Interastiong Tegponiitond

Aphenrance:

ahel Stahanimead Alaf Assielit Commiscianer (AR) for Al
ghpi AP, *Mathur, Advoeite e Reapondsin

CORAM;

Houn'ble Mr. Archana Wadlws, Monber (Judiclal)
Hen e Mr. Anil 6, Shddatvae, Member (Toehrdeal)

e of Hearlsgy RTITLA0VT
Finte of Vandsion TR I
FIRAL ORISR WO L2

Port Anil G, Shalkarwar

The present appeal filed by Reverae iz arising ows of the
Order-in-Appeal  No ROI/EXCU/000/APPL/S0/ 14 datec
20,04,20 14 paased by the Quvimissinner (Appealel, Lustams,

grenytral Meeisn and Berviss Tay, Molda,

9. fhe Brief facta of the sase are that rospondents exparied
iridinn Brown Basmeti Rioe Pusa-11271 through Shipping il
No. 4438700 dated 06.07.2011, The export of the consigninent
was allowed, Further, representative samples woeve drawn by

A
M.i. ~\
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he shied officers argl were sent o directorate of Marketng
and  Inspection, Regional Agmerk  Laboratogy, Mew Dell
which was duly approved by DGET The test report stated
tat the saunples did not conflan o standards praseribed in
Basyail Rice (Export) Grading and Marketing Rule, 1979, The
lest report turthor certifled that the sam ples confirmed to the
reuirement of lenglh mud dangth/ Dreadth ratio, as per DOFT
Catification  No, SBIRE-2008)/2004-3000  dated 08. 11,2008,
The Order-in-Crighud duted 3000020150 wias passed g
which j6 was held that though  samples confirmed  the
peauirement of said Notilicatio dited 065,11.2008 since they
did not confirm o the Basmall Riee {(Export) Grading and
Marketing Rules, 1979, the Export of the sald goeds wae
prohibited and ordered oy confiscstiom of the poady grportad
vadued at Rs.12,38,100/-. ﬁ‘a&&'l*imissl hy the gald order,
respondent preferred appeal before Comumissionsr {Appealsl.
Learped  Comnissionsr  {(Appeals) Uapeugh  order dated
50.11.2012 sev aside  the  said Order-in-Original  dated
50.06.2012, Agerieved by the said order, revenue preferred
appeal betore this Tribunal, Phis ribunal through Fing
Order dated 22,11.2018 remanded the maiter back to the
wearned Commissioner (Appeals) o examine the contents of
ahpratery veport with the facts and cirpumstances of the case
as well as the geods exporigd and pass apprepriate arder.
complisnos to the sald direetions, impugned Order-in-Appal
was passed whersin the learned Commissioner (Appeals) ha
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fald that the gouds declarad as Indin Dasmati Biee foas-1 12
in n overity of non-lasmet Rlee and the game wag permitted
far wxport under the said Notifioatinn dated 05,11.2008 read
Wif Notflostinon R, 67 720005001 daved 17,0830 10 A
Alan that e test report sertified that elin averags Engh of
e gradig wers BATHM, o af Yty to lrendihy wag A0
whilih) was wore than speulisd grad leph af G min s
fatio of lenpth ta breadth 3.8 ao areseribed under the sakd
Notfieadon  dated 05112008, as amended by the  aald
Netification Ne 87 /2000-3014, Agpricved by the zald order,
Reverne prelirred present appeal Before this Teibunal,

A, The ground of appedl by Revenue is that the parameter
of length en length to preadih vatis gz potificd m T
thirsugh aald Notfieation Amted 08112008 would be the
additional pruamesr for judging the gonaigrmeitt as Basmad
and ihat o desitds whether the verity of tice ia Baamiatd or 1ot
e sl of the test in the laboratory aloitd bn taken into

cofistdtaratinn.
. Pl thig portine o5 pee goed P roeards,

B Afver hemping hoth aitfen ared on perasal of FOOOTTE, W
find that e paramaters it diwy undar the aaid 3 atiffention
dufed G5, 11,0008 remst witl Hot frestion Noo 877200980100
dutedd 17, 08,8010 haes Been el it as Minsnaad Dy e

ispried Comiotlsslong: Bppeald) i irptensd Grisr i
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Appeal, We, therelore, do pot find any merits i the grounds
raised by Revenue, We also note that the directions of this
Tribunal through the said Fhaad Ordey have been complisd by

Ure tearned Commissioney {Appeals),

6. Therclore, we upheld the impugned Ouesler-in-Appegal

5 .
k|

dered 39042014 and diswiss the appeal Hed by Revenue,

X

The eapondent shall he entithed for conseguentinl veligl, we

e L, Cromy Objection alsu standys disposed o
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